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The app lic-n t who hole's '.’Jireanan perm it issued by 

the U,P.Government u nd 'r  the n o t i f ic a t io n  issued by 

the  U.P. S ta te  E le c t r ic ity  Board, a f te r  having q u a lif i*  

in  tbs same, thrc3ugh che e'lSsnination h e ld  in the year 

1987, v;as g ion tsd  pe rm it for th e  same fo r  a period  

o f  f iv e  years anc i t  wat renewed upto  21 .7 .86 , was 

appointed on Muster r o l l  in th e  C iv i l  Construction 

W ing (E lec tr ic a l) A l l  In d ia  Raddo on the  post o f 

Assistant Wirsnan from 2CvlC,88 to  4 .1 2 .91 . I t  was 

th e re a fte r  he was given temporary appointment. 9 po£ 

o f  Technicians were tobe f i l l e d  in  and he app lied  

and W3r. in terv iew ed end o f fe r  was issued  to  him.Th< 

sa id  o f fe r  was accepted by thr. a p p lic a n t and jo ine^ 

the same but fiv e  days the re a fte r  the a p p lic an t vĴ  

not to p3rfor:r h is  duti-s- The a fjp lic ?n t has chalj
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the same order thg t onca he h?>s been appointed

^nd the  respondents a fte r  f u l l y  s a t is fy in g , have

issued the o ft ,r end he has been working from

betore, there w.-’S no occasion fo r te rm ina ting  h is

services v iithout opportun ity  o f hedging given to him^

2, The respondents have opposed t l^  c la im  o f  the

app liccnt with tine p lea  th3 t although th e  aoo licnnt 
v?'s in L'-rvi e"-’<=d but he= die n j t
f u l f i l .  "he c ^ua lif ice tio n  bu t one tn a t  is  v;hy

when th ism istake  was detected , "^is appointment was 

pu t tz, cn end. The app lic fa it yns High School, but 

according tJ th e  respondents he uas not having 

diploma whichj an e ssen tia l S a l i f i c a t i o n .  I t  was 

not sp ec if ie a  which are the  rscognizea in s t i t u t io n s  

and whether the Bo^^d o f itxaminetion of U .P .S .S .B . 

which issues perm it coalo be deaTiad to’ recognized

in s t i t u t io n  for tl^ is purocse. I t  a?oe-.rs tfect: so fa r  

as th is  perm it is  concet^ned, thssame was taken to  

be a competency c e r t i f ic a te  .-nd thoS Is  why he was 

given appointment* .The a p p lic an t, in  h is  rep ly /  ̂

re jo index  s ta ted  th a t the  per?}ons naee ly  S /Shri 

S h ita l  Prasad Pandsy, In ta z a r  Ahir.ad, Hari Prased 

and Satya Prakash s r ive^  ia v a ,'h  :> t.>o vnr h ^ ’ ^ inq  

the  VJireiPen perm it were appointed c!nd vjere working.

I f  t h a t  be so, ch« aop lic an t cannot be d isc rira ina ted .

I t  seems th a t  e a rJ is r  respondents took the s ^ p jic ^ t io n  

o f the a p p lic a n t f u l f i l l i n g  the re q u is ite  q u a lif iC f  tion 

in  viev. o f the f  ct t h ? t  -he app lican t vjas ho ld ing  

tne  perm it in'"! . e^'os'ience but le-ar on they 

d iscon tinued  the o j) l iC 5 n i„

I/.
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3, Phis a p p lic a t iJ n  deserved tobe allowed and 

the respondents <=tre d irec ted  toconsider the  case 

o f  the app lican t i f  other persons ho ld ing  s im ila r  

lice nce  hav^ baen allowed. Let a dec is ion  in  t h is  

beha lf be taXen w ith in  a pe riod  i&f one month from th: 

d?te o f rece ip t o f  the  copy o f  t h i s  o’rder. No order

as to  cos ts , i^ i l i  then the ^ p l i c a n t  w i l l  be allowed 

work.

Lucknows D. ted; 20. 11.92


